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Dt. of Decisﬂpn

i. M. Subbha Rao

2. 6. Muniratnam

1. The Chief General Manager,
Telecommunication, A.P.,
Hyderabad.

Union of India,'rap. hy the
Oirector General, Department of
Telecommunigations, Nsuw DOslhi.

The Secretary to the Ministry of
Telecommunication, New Delhi.
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50 as to equal toithe pay of SrilG.RanganathaF {Staff
| .
' No.81222) who was junior to themiin the immcdﬁate lower

I
- cadre of Junior Accounts Officer,

- Officer in the Telecom Departmentlare All Indﬁa cadre.
I

©,A.N0.108/95, i Date: %ijlﬁk//

' | :
| JUDGMENT \. l
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] as per Hon'ble| Sri R.Rangarafah. Member(A?ministrati

j | o ]
Heard Sri K.Venkateswara RPO, learned &ounsel for

applicants and S#i N.R.Devaraj, | learned standing Counse

]

for respondents.: ! u
‘ |

2. Applicant No. 1 is presently working as Senijor ,
Accounts officer An the office of the Area M%nager, ,

North Telecom, aecunderabad and Fpplicant No%? is

|
presently worklng!as Accounts Officer in the\Fffice of
| ‘ |

the 1st respondent. This OA was filed praying for

stepping up of théir pay in the cadre of Accounfs Office

!

‘. | \(

3. The posts of’JUnior Accounts Officer and Accounts

The promotion fromithe post of Jr}Accounts OEﬁicer to
Accounts Officer ié on the basis bf seniorityﬁcum-fitness

l |
The avenue of promotion for the Adcounts Officfr is to thL
l T

cadre of Sr.Accounﬁs Officer, and !from there to Asst.

. |
Chief Accounts Offiber and then to Chief Accounts Officer4

| |
4, The contentions raised in thi% 0A have be?n covered

3,

by judgment dt. 30, 11 1994 in OaAs 1523/94 43/?
|
1193/94 & 1226/94 where both of usiwere parties

|l

to that )

e) k

the

| !
judgment, As the apqlicants hereiniare similarly situated

|
as that of the applﬂcants in the OAs quoted above, we see
: .

i |
no reason to differ krom the said judgment and allow this

OA as prayed for as was done in thﬂse OAs, \

I -




{
i
t

N
bomr

To
1.

o |

4, One copy to Mr,K, Vénkateswar Rac, Advocate, CAT, Hyd.
5. One copy to Mr.N. R;Ievraj, Sr.CGSC.CAT Hyd.
6. One copy to Library, CAT,Hyd,

7. One spare copy. ]
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stage itself. N% costs./7

Depaftment of Telecommunlcatiéns, New Eelhi
3. The Secretarmy to the Mlnlstry of Telecommunic
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5. In the ﬁesult, stepping up of pay as prayed

for by the applqcants herein is allowed. Bﬁt. the
monetary benefit% are limited from 23.1.1994 (this

OA was filed on ?3.1.1995).

!

6. The OA i% ordered accordingly at the| admission

| : , .
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(R.Rangarajan) g : (v. Neehadri Rao)
Member (Admn.)

i Vice—Chairman
R { g
Dafted -3/ January, 1995,

1 | l Hrilon:

IEputy Registrar
Grh.

- |

The Chief General |Manager, Telecommunication,||
A.P Hyderabad. -

- —ratAmtay

Ltlon,
New Delhi. ‘

I
1

}
l
|
!
!
l

l
I




k

'-"jl-,

THE HON'BLE MR.JUSTICE V.NEELADRT RO

, .E‘Dismissej for defaulth

.. EA"‘

TYFED BY - CHECKED nyt

COMPARED BY APPROVED By

IN THE CENTRAL ADMINISTRATIVE TRIBUL
HYDERABAD BENCH AT HYDERARLD.

e

VICE~CHAT RMAN

AND

THE HON'BLE B‘IR‘.‘R./R‘;‘L/\EGARZ\JAI\T 2 M{AD)

DATED:S\- | -1994;/

" ORDER/GUDCEMTY 3
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»l MiAl;/}Ru-A/C-;i'NO. .

O.A.No, O 04(:1 3/‘

Tn&'}oNOg . (W.p. ' _I ,)

Adndtted and Interim directions
-issued, . : ' '

Allowed,

Dispose¢ of with directions.
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